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Shri Manubhai Shah: The I2y-off is
for quite a different thiug, that is, an
industria] dispute, It will rot affect
completely, but to the cxtent the fic-
tory remains closed the production
will go down,

Shri Bhagwat Jha Azad: May I
know whether it is a tact that after
assessment it has been found that
there is still scope 1n these very
markets to which we are evporting
at present for bigger exports from
our country? If so, are we making
attemtps to produce more cycles in
our country?

Shri Manubhai Shah: That is ex-
actly our observation. But unfortu-
nately ithe Indian business commu-
nity and the manufacturers are not
yet aggressively export-minded. That
is the main bottleneck; otherwise, we
can sell much more.

Dr. Ranen Sen: There are large
and small units producing bicycles.
May I know whether bicycles pro-
duced by the smaller unit{s are being
exported?

Shri Manubhai Shah: Broadlv we
are encouraging the bigger manufac-
turers to export and th. ivcal manu-
facturers cater to the internni market;
but the small people are also ex-
potring cycle parts.

Shri Indrajit Gupia: Siace in the
case of most of the major cvele fac-
tories in our country the col!labora-
tors are British manufacturers, 15 it
a fact that the export potential of
our cycles is limited to s:iine extent
by the competition from the parent
companies exporting directly to those
countries? If so, is there any sheme
for a purely Indian trade mark of
cycles for export?

Shri Manubhai Shah: Out ot 29
-cvele factories in the large--cal» sec-
tor only two have foreig, collahora-

tion, So, it will not b~ right to say

that it is due to that. Even in th-~ case
of these two, that is. Sen Raleigh and
TI Cycles the British collaborators
have now agreed to reclease them
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from the export restrictions which
they had originally imposed. It is
really the inability of our marnufac-
turers to go aggressively for ex-
port which is coming in the way.
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Shri Inder J. Mathotra: May I
know if any efforts have Leen rjade
to explore the market potential in
the Western countries?

Shri Manubhai Shah: In the cur-
rent year, as the House is aware we
have provided a marketing deve-
lopment fund of Rs. 3.80 crorcs in
the budget, and we hope to evolve
a system to give assistaince, bo'h in
rupee as well as in foreign exchange
to commodity rescarch, marketing
research and area surveys for diffe-
rent countries and for, different
commodities abroad, in Western
Asia and other countriocs.
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(a) The Official Language (Lcgis-
lative) Commission has firalised the
Hindi texts of the Indiau Peaal Code,
the Code of Criminal i‘rocedure, the
Indian Evidence Act and a major
portion of the Code of Civil Proce-
dure, It has also, on the basis of
these texts, compiled part of the glos
sary of law terms It is now en-
gaged in the preparation of the Hindi
text of the Contract Act.

(b) The Commission has still to pre-
pare the Hindi texts of the remainin-
ing Central laws and to arrange for
the translation of Central laws in the
various regional languages and for
the translation of State laws into
Hindi, if the texts of such laws are in
a language other than Hirdi.
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(c) In view of the Colcssai work
assigneq to the Commission by the
Presidential order it is not possible to
give any exact idea at present as to
when the remaining work is likely to
be finished.
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Shri Bibudhendra Mishra: It is not
correct to say that the Commission was
constituted long after the Presidential
order. The Presidential order came in
April 1961 and in June the Commis-
sion was constituted. Of course it is
true that all the members have not
been appointed so far an] there are
about three vacancies. But we have
been trying our very best to fill up
those vacancies, We could fill up the
vacancies only on the recommendation
of the State Governments, Unfortu-
nately, one member who was selected
died before he was appointed and, in
another case, a member refused to
serve on the Commission. So, we
have our difficulties. All the same, let
me tell the House that we have 15
members out of a total strenzth of
18 at present.
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Shri Bibudhendra Mishra: So far as
staff is concerned it ig true that the
whole staff has not been appointed
In view of the emergency. rthe Com-
mission themszlves have surnzested, as
hon, Members will see if they look
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into the budget, that they will not
have the full staff, as was envisaged.
Regarding housing, it is true there
was some difficulty. But, then, we
have entered into an agreement with
the Law Institute. Their building is
mearing completion and we will
occupy a major portion of that build-
ing.
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The Minister of Law (Shri A. K.
Sen): It is our intention to introduce
Hindi counterparts along with English
texts for future legislation.
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Shri A. K. Sen: It is not true that
any further notification will be
necessary to give the stamp of
authority for the texts which have
been already translated, Thu! would
unnecessarily delay maiters, We
have set up a high-power com-
misison consisting of very eminent
men, and I think the approval of
Parliament can hardly improve upon
the text, particularly when it requires
very careful examination. Fer future
Yegislation tos, we do nct want to
make it dependent upon anv prior
approval of any other authority.

Shri Radhelal Vyas: May I know
whether the Acts so far translated
into Hindi will be printed in both
the languages—English and jindi?
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Shri A. P. Jain: When dii the Com-
mission start its working? For how
long has the paucity of acciimmoda-
tion and the paucity of staff conti-
nued prior to the emergency.

Shri Bibudhendra Misita: The
Commission  hag starteq it actual
working as soon as was formed,
that is, June 1962 Despit2 the fact
that all Members have not becen ap-
pointed, those appointed, 1 Mem-
bers, have sat for 90 days in the last
year.
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Mr. Speaker: That is going too
much into detail.
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Purchases by D.G.S. & D.

*655. Shri Harish Chandra Mathur:
Will the Minister of Economic and
Defence Coordination be pleased to
state:

(a) the total purchases made by
D.G.S. & D from Small Scale Indus-
try during each of the last two years;
and

(b) the total amount of price pre-
ference involved for the Small Scale
Industry?

The Deputy Minister in the Minis-
try of Economic and Defence Co-
ordination (Shri Jaganatha Rao): (a)
and (b). Stores worth Rs. 11.79 crores
were purchased during 1961-62. Pur-
chases from April, 1962 to January,
1963 amounted to Rs, 23.64 crores.
These purchases involved payment of
price amounting to Rs. 15,000 and
Rs. 84,000 respectively.

Shri Harish Chandra Mathur: From
the very fact that the price preference
amount is so insignificant, do I take
it that the small-scale industry is in
direct competition with large-scale
industry and has done very well?

Shri Jaganatha Rao: Yes, Sir. Small.
scale industries are competing very
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successfully with large-scale indus-
tries. Only in cases where production
costs are high, each case is examined
on merits and some preference in price
is given.

8Shri Harish Chandra Mathur: Now
that it is established that over a wide
field of so many items, the small-
scale industries, both in quality and
price, have proved their merit even
in competition with large-scale indus-
tries, may I know how many items
out of these have been selected and
reserved exclusively for the small-
sector industries for development—
out of these items in which it has
competed with large-scale industry?

Shri Jaganatha Rao: In about 200
items, the small-scale industries are
successfully competing with the
large-scale sector. Therefore, tenders
are being issued and the Directors of
Industries of State Governments are
informed of the requirements of the
D.GS. & D. I am glad to inform the
House that the small-scale sector is
able to compete successfully.

Shri Sham Lal Saraf: May I know
what is the broad classification besides
engineering goods that have been
purchased, and also if these purchases
have been made from all the regions
in the country?

Shri Jaganatha Rao: As I said,
attempts are being made to purchase
stores from all regions in the country.
All States are competing successfully.

Shri Sham Lal Saraf: Besides cngi-
neering goods, what are the other
goods?

Shri Jaganatha Rao: There are
about 200 items.

Manufacture of Cement

+
)’ Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Steel and Heavy
Industries be pleased to state:

*656.





